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Misc. Cr!. (bail) Case No. 332 of 22

This petition is filed U/s.438 of CrpC with prayer for an

order to release accused Gopal chetry alia> prem Bahadur chetry in the

event of his arrest in connection with Tezpur ps case No.796lz2 u/s 354(4)

IPC read with Sec 8 of POCSO Act.

The called for case diary has been received. I have heard

ld counsel for the accused and also the ld Addl.p.p. for the state.

The fact of the case, in brief , are that on tt-7-22 an ejahar was

lodged by one Nayan Pandit at Borghat op under Tezpur ps alleging

therein that on 4-7-22 at about 7:30 a.m. his minor daughter Dwijuri Devi,

aged about 12 years, went to the pharmacy of the accused Gopal chetry

to purchase some medicine. The accused, taking advantage of absence of
other customer at that time, made some obscene gesture to the victim girl

and touched her body and breast. Thereafter the victim girl came to her

home crying and she informed about the incident to her family members. A

village meeting was called but the accused remained absent and instead he

offered Rs.10,000.00 to the informant. Based on that ejahar Tezpur ps

case No.796/22 was registered u/s 354(A) Ipc read with sec g of pocso

Act.

'r Ld. counsel for the accused has submitted that the accused is

an old aged person and a land dispute is going on between him and the

family members of the informant namely Debasish pandit. A copy of the

order dated 27-7-2L passed by Executive Magistrate, Tezpur under sec 107

of crPC proceeding is also furnished with the bail petition. some medicqf

documents have also been submitted to show that the accused is suffering

from some old age related ailment.

Today the Io of this case has arso filed an objection against

the bail petition stating therein that the accused is an.influential and rich

person and he has been trying to disrupt the investigation. If he is released

on bail he may game over the witnesses.

It appears that the accused is an old aged inforn person and

he is the owner of a pharmacy which is adjacent to his residence. If the

accused is released on bail there is no likelihood that he would try to



abscond. The nature of the offence also suggests that there is no

requirement of custodial interrogation of the accused. already statement of
the victim girl has been recorded U/s 164 of crpc. considering all these
aspects it is hereby ordered that in the event of his arrest the accused shall

be allowed to go on bail of Rs,50,000.00 (Rupees flfty thousand) with one

surety of like amount to the satisfaction of the Io. The bail shall be subject
to the following conditions :

(1) The accused shall appear before the Io concern within 7 (seven)

days of this order and thereafter he would continue to cooperate

with the IO.

(2) The accused shall not make any inducement, threat or promise

to any person acquainted with the fact of this case so as to
dissuade him from disclosing such facts to the court or to police

officer.

(3) The accused shall not leave the State without prior permission of
this Court.

If the accused fails to cooperate in the investigation process the
IO shall inform the court accordingly.

Inform the Io accordingly.

Return the case diary in sealed cover.

With this order, this Misc. case is disposed of.

Hddl. Sess

Sonitpur, Tezpur


